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AUTHORITATIVE ENGLISH TEXT
Bill No. 9 of 2021
THE HIMACHAL PRADESH TECHNICAL UNIVERSITY
(AMENDMENT) BILL, 2021
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
to amend the Himachal Pradesh Technical University Act, 2014 (Act No. 2 of 2015).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-second Y ear
of the Republic of India as follows.—



1. Short title—This Act may be called the Himachal Pradesh Technica University
(Amendment) Act, 2021.

2. Amendment of section 12.—In the Himachal Pradesh Technical University Act,
2014, in section 12,—

(@ in sub-section (8), for the words “the Registrar shall act as Vice-Chancellor of the
University”, the words “any officer of the State Government or a senior faculty
member of the University, may be nominated by the Chancellor to act as the Vice-
Chancellor of the University” shall be substituted; and

(b) inthe end of sub-section (9), for the sign “.” the sign “:” shall be substituted and
thereafter, the following proviso shall be inserted, namely:—

“Provided that in case the post of Vice-Chancellor falls vacant on account of
resignation or otherwise the Administrative Secretary of the Technical Education
Department shall act as Vice-Chancellor of the University temporarily till a
regular Vice-Chancellor is appointed as per the provisions of this section.”.

STATEMENT OF OBJECTSAND REASONS

The provisions under section 12 of the Himachal Pradesh Technical University Act, 2014
(Act No. 2 of 2015) provides that the Vice-Chancellor shall be appointed by the Chancellor on the
recommendation of the State Government from a panel of three persons recommended by the
Search Committee. The Search Committee is required to start the process of preparing a panel
atleast three months before the probable date of occurrence of vacancy. This provision holds good,
when the vacancy occurs on the completion of the term by the incumbent on the post. However,
there is no provision in the Act to take care of the sudden occurrence of vacancy either by
resignation or otherwise. In order to take care of such an eventuality, a provision is being made in
the Act that the Administrative Secretary of the Technical Education Department shall act as the
Vice-Chancellor temporarily till a regular appointment is made by the Chancellor as per the
provisions of the Act. Besides, sub-section (8) of Section 12 provides that when, the Vice-
Chancellor is unable to exercise his powers, perform his functions and discharge his duties owing
to absence, illness or any other cause, the Registrar of the University shal act as the Vice-
Chancdllor. Since, the incumbent holding the post of Registrar is generally not a senior officer,
therefore, an amendment is being made so that a senior faculty member of the University or an
officer of the Government may be nominated to act as the Vice-Chancellor.

This Bill seeksto achieve the aforesaid objectives.

(Dr.RAM LAL MARKANDA)
Minister-in-Charge.
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